THE GAUMATI HIGH COURT AT GUWAHATI

THE HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH]

NOTIFICATION

N, HCOOWTT-30/2015/ 1603/R.Celt Dated Guwahat the 1™ August 2015

This is for information of all concerned that the Gauhati High Court nas
adopted the Office Memoranda issued by the Government of Assamn from tima to time
-agarding reiaxation of age for the candidates for recruitment to G/ Services or Civil
oust i connecion with the affairs of the state for the purpose of recruitment
indeortaken by the Centratized Recruitment Cell of the Gauhati High Court for recruiting
~f staff to the district judiciary, Assam, till the District Court Employees’ Rule, 2014,
sending with the government is notified, as at present there is no natification in this
regard in respect of relaxation of age for appointment o various posts of staff in the
aistrict judiciary. ]

This notification will be applicable to all the ongoing/anticipated process of
recruitment of staff in district judiciary till the District Court Employees’ Rulz, 2014 i3
notified.

The Office Memorandum No. ABP.513/79/9 dated 27.03.198G, Ofics
Sdemorandum No. ABP.73/86/17 dated 04.01.1992 and Office Memorandum No. ABH
N6/2016/04 dated 16.03.2016 issued by the Government of Assam are annexco
nerewith,

By Oroar,

Sd/- MK, Kalita

Registrar {Admin)-cum-

1/C, Centralized Recruitmany,
Gauhati High Court, Guwabat

Memo, No. HC.XXXVIT-30/2015/1603 A/R.Cell Dated Guwahati the 1% August, 2016

Copy to:
1. PRegistrar General, Gauhati High Court, Guwahati.

7 The L.R. & Secretary to the Government of Assam, Judicial Department, Disour,

Guwahati for information and necessary action.

The Principal Accountant General, Assam, Maidamgaon, Beltola, Guwahati o7

information and necessary action.

4, Registrar (Vigiiance/Judiciai/Establ%Shment), Gauhati High Court, Guwahati.

Registrar-cum-Principal Secretary 10 Hon'ble the Chief Justice, Gauhati High

Caurt, Guwahati for favour of his Lordship’s kind information.

All the District & Sessions Judges of Assam for information and necessary

action.

7. The Presiding Officer, Labour Court, Guwahati / Labour Court, Dibrugarh for

information and necessary action. \

The Presiding Officer, Industrial Tribunal, Guwahati/ Industrial Tribunal,

L)

(W

T

ol

Siichar/ Industrial Tribunai, Dibrugarh for information and necessary action.
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10.

The Principal Judge, Family Court No.l, Guwahati / Family Court No.2,
Guwahati/ Family Court No.3, Guwahati/ Family Court, Silchar/ Family Court,
Barpeta for information and necessary action.

The Presiding Officer, STAT & Member, MACT No. 1, Kamrup, Guwahati/ MACT
No.2, Guwahati/ MACT No.3, Guwahati/ MACT, Nagaon/ MACT, Barpeta/ MACT,

- Dhubrif ~ MACT, Nalbari/ MACT, Cachar, Silchar / MACT, Goalpara _for

11.

12.

13.

14,
15.

16.

17.

18.
19.

20.

21.

information and necessary action,

The Special Judge, Assam, Guwahati/ Judge, Designated Court, Guwahati,
Assam for information and necessary action.

The Special Judge, CBI, Assam, Guwahati/ Addl. CBI Court No. 1, Guwahati/
Addl. CBI Court No. 2, Guwahati/ Addl. CBI Court No. 3, Guwahati for
information and necessary action.

All the Chief Judicial Magistrates of Assam for information and necessary
action.

The Joint Registrar ( ), Gauhati High Court, Guwahati.

The Deputy Registrar ( ), Gauhati High Court, Guwahati.

The Assti. Registrar ( ), Gauhati High Court, Guwahati.

The System Analyst, Gauhati High Court, Guwahati. He is requested to upload

the notification in the official website of Gauhati High Court under the caption
“Notification dated 1-8-2016 regarding adoption of Office Memoranda issued by
the Govt. of Assam, from time to time, in connection with age relaxation” with
a scroll in the front page. He is also requested to e-mail the notification to all
the district court establishments of Assam individually, immediately.

The Administrative Officer (J) ( }, Gauhati High Court, Guwahati.
PS to Hon'ble Mr Justice , Gauhati High Court,
Guwahati for favour of his Lordship’s kind information.

PS to Hon'ble Mrs 3Justice . Gauhati High Court,

Guwahati of her Ladyship’s kind information.
CA to Registrar (Admin.), Gauhati High Court, Guwahati

22. The Deputy Director, Printing & Stationery, Assam Govt. Press, Bamunimaidam,

Guwahati for publication of the notification in the Assam Gazeffe.

Registrar (Admin)-cum-
I/C, Centralized Recruitment
Gauhati High Court, Guwahati
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GOVERNMENT OF AS3AM
PERSONNEL ( B) DEPARTMENT

~

ABP 06/2016/04 Uated Dispur the 3 March 2016
OTFICE MEMORANDUM
SUB: RELAXATION OF UPPER AGE LIMITS FOR GOVERNMENT JOBS.

Govetnment have for quite some time been sonsidering the matter of revision of upper age Hmit
for entry into government services. This was necessitated mainly due to the fact that many eligible
candidates have missed their chances to enter gavernment service due to the ban imposed on normal
recruitment fo various services and posts for a constderable period of time from the latter half of 19905
due to varions reasons and circumstences. There have also been frequent prayers from varigus quarters for
enhancement of the upper age limit for government services. In view of the ghove and with a view to give
the deprived cendidates an one time opportunity to get into government services, Government have
decided to revise the upper age limit for entry into government services by five years from the existing 38
years. The scheduled casles and scheduled iribes and afl other categories of candidates who have already
been enjoying relaxation in upper age limit, may add the five years to their existing relsxed upper age
litnits. This relaxation will be applicable in case of all categories of posts except Police Service (both
Arnned and unanmed). Home Guard, Civil Defence, Fire Brigade and Jail services and will remain
vatid for Lwo years from the date of issue of this OM.

»

There shali be no change in the progedure of recruitment or any relaxation of educational or other
qualifications or service conditions such as year or age of refirement, etc. This relaxation shall be
applicable onty to those candidates who have attained the necessary educational or other qualifications
prior to crossing of their existing upper age fimit of 38 yenss. The spplication of this OM will also be
limited to vacant posts for which adverlisements are made afler the date of issue of the OM,

By order and on behalf of the Governor of Assam.

8d/-
(P.J. Borthakur IAS)
Principel Secrefary to the Govermment of Assam

Personue] (B) Pepartment
Memo No. ABP 06/2016/ 4- A Dated Dispus the £ March 2016
Copy to:
|5 FS PO PPP sresnes o Additional Chief Secretary to the Government of Assam.

2) The Accoumtant General( A&E) Assam, Maidamgaon, Beltole, Guwahati-29

3) The Chairman, Assam Adrainistrative Tribunal, Guwahati

4) The Chairmen, Assam Board of Revenue, Guwahati-1

5)The Chairmart, Assam Elestricity Regulatory Authority, Guwahati-1

B) v evirinsirnreneerneerieesnsseneessne e Principal Seeretary fo the Government of Assam.
7} All Commissioner & Secretaries / Secretaries to the Government of Assam,

R) The Commissioner and Secretary to the Governor of Assam, Raj Bhwwan, Guwahati-1
9) Commisstoners of Divisions, Assam.

10) The Chief Electoral Officer, Assam, Dispur, Guwahati-6,

11) The Resident Commissioner, Govt, of Assam, Assam Bhawan, New Delhi

12) The Principal Secretary, Assam Legisiative Assembly, Dispur, Guwehati-6

13) All Departments of the Government of Assam.

14) P.P.8. 1o Chiel Minister, Assam, Dispur.

15) 5.0. to the Chief Secretary, Assam.

16) The P.5. to Ministers/Ministers of State, Assam

17) All Heads of Departments.

18) All Deputy Commissioners.

19} All Sub-Divisional Officers (Civil).

20} The Dirgctor, Assam Government Press, Bamunimaidam, Guwahati-21 for publication of the O.M. in
the Assam Gazetie. He is requested to supply 1000 printed copies to this Departnent early,

-

By order ete,

g
Additlonal Secretary t0'the Government of Agsam.,

Personnel (B) Departinent
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QOVERNHENT OF ARS8 AM :
DEPARTMENT CF PERSOMIIEL 1:° PERSONNEL (B)
DISPUR_z: ¢ QU AHATI

NO.ARP.73/89/17 pated Dispur,the 4th January, 1992

OFFICE MEMORANDUM

The undersigned 18 airected to invite attention to the
No. ABD .- 513/73/9
ideration of
dacided that

instructions centained in LhIB Dapartment's 0. M.
Aated 27.3.80 and Lo state that aftsr careful coné

all aspects of the matter government have furkher
£ 45 yeart instead

ra 2 of the afore-~
rived in the

the reiaxation may he granted uypto the age o
of 40 years as wentioned in sab-pard (3) of pa
sald 0.M. in accordance with the precedur® prebo
said G-M. ‘ |

gent upon the above cecision the age idmit
' /1, atd,28-8-89 may

and conseq
of 40 years indicated in o.M, No.aBp,13/89
also he rreated as ralsad to 45 yeardy

sa/~ J. chakyrabarty
gecretary o the aove rnment of nEZaf.
Personnal (8) Dapartmsnt‘

METRO NO. ABD . T3/88/17R, pated DispUT: yhe 4th January,9?-

Copy to -
1, atl adninlstrative pepartments of government.

9. all neads of pepartments .

commissioner of Divisions.

4. all special commissicner & gpecial SecreﬁariGS/COmmiBBiDner.

and secretaries/SEGrutariea to the Govt. © ABSAm.
all Deputy Commissione;B/Sub~Divisional pfficers .

» The accountant general, AsBaf, shillong-

 The Reglstxar, High court of Judicature . assam wagaland ete-

2]

7

g. The secretary. assam Public service commission .

9 DLeplr.

, The secretary ., AsSSail Legislative assembly s
0, The Secretary- tv the governor OFf Asfam.
1. p.s5. to chiesf cecretary to the govt. of hasai.

12. 7he Chairman, Agsam adminiérrative pribunal, guvahati.

py order ata.,
gd/~ D. Chakravorty.

Daputy secretary tO che Government
agsam, personnel’ (B Deyartment.
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